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5605. SHRI r A. NEELALOHI. 
TIlADASAN NADAR : 

Will the Minister of EDUCA-
TION AND SOCIAL WELFARE 
be pleased to state: . 

(a) whether Govrnment are 
having any Special Nutritive Food 
Scheme at present; 

(b) if 80, details of such schemes; 

(c) what was total expenditure 
on the scheme throughout the 
country in the last financial year . 
and ' 

(d) what is th(' resoective amount 
spent by Kerala durin'g that period? 

THE DEPUIT MINISTER 
IN THE MINISTRIES OF 
RAILWAYS AND EDUCATION 
AND SOCIAL WELFARE AND 
IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS 
(~HRI MA~~IKARJUN) : fa) Spe-
Cl~l NutntIon Programme and 
Mid Day Meals Programme are 
at present being implemented by the 
States and U ... ion Territories as 
State sector schem('s tmder the 
Minimum Needs programme. 

(b) Tre Special Nutrition Prog-
ra.mme was started in 1970-71 
Wlth 100. % central as.~istance. 
In the Fi.fth Plan, it was included 
as a State sector scheme under 
the. M;nimum Needs Programme. 
It al.JJ?-s at providing supplementary 
nutntlon to the extent of 300 calories 
and 10-- 12 (J'ralllS of proteins to 
childr('n bdO\'v 6 ,",'ars for "'00 nays . . ,) 

m a yrar, and 500 calories and 25 
grams of proteins to pregnant and 
lactating mothers for 300 days in a 
year. The pro~amme is imple. 
mented in urban slums, tribal 
areas and backward rural areas. 
The revised approved cost of nutri-
tion supplement is 25 p. per child 

and 50 p. per mothe .. per day 
A ~o~erage of aboutB million bene~ 
tir..tarles was reached under th • 

d . L IS programme urmg tEe last year. 

The Mid:<fay-Meals proSTanune 
was started In Ig62-63. It aims 
at providing mid-day meals t 
8~h?01 chjl~e!l (I to V class), pro~ 
Vlding nutrItIonal supplementatio 
to the ext{Dt of 300 calories andS-o n 
grams of proteil!s per child per d~ ~ 
~r 200 days. In a year. In th~ 
Flfth Plan, It was included as a 
S~t~ . sector scheme under the 
Mlnlmum Needs Programm 
The approved cost offood supple~ 
ment is 25 p. per child per da~ 
The programme .a~hieved a coverag~ 
of ~bout 17 Irulhon beneficiaries 
dunng the last year. 

(c) The . expenditure 011 the 
schemes durmg Ig~1 '\lJS about 
32. I I cron's. 

(d) The amount spent by Kerala 
for Special Nutrition Pro2Tamme 
and Mid Day Meals pro;amme~ 
for 1980-81 was Rs. 86.00 lakhs 
and Rs. 16.50 lakhs respectiveh--. 

Development of ChHdreu 

5605- A SHRI CHINf AW NI 
JENA : 

Will the Min;ster of EDUCA TlO1\ 
AND SOCIAL WELFARE b, 
pleased to sta te : 

(co) whether Union Ckverl'-
ment have formulated any pers-
pective pldn for the development 
of Children during the CU'Tent 
financial ye?r ; and 

(b) if so, the details ther('(\f ? 

THE DEPUIT MINISTER 
IN THE MINISTRIES OF 
RAILWAYS AND EDUCATION 
AND SOCIAL WELFARE AND 
IN THE DEPPRTMENT OF 
PARLIAMENTARY AFFAIRS 
(SHRI MALLIKARJUN): (a) and 
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(b) A Working Group has been 
set up for preparing the Ptnpective 
Plan for Child Development 1980-
2000. The Workirg Group is 9t 
fairly advanced stage in preparing 
the Perspecti\re Plan. 

Reception Houses for JuveDile 
Delhlquents and Neglected 

Children· 

5605. B. SHRI GHINT AMANI 
JENA :Will the Minister of EDUCA-
TION AND SOCIAL WELFARF be 
pleased to state : 

~a) ~hether there is any pr<posal 
under the consideration of Govern-
ment to set up 'reception houses' 
and retorm~tory SChoOlS fi)r p-oviding 
academic and \·oc?tional education 
to juvenile delinquents and reg-
lected children who were n'lt 
accused of ::ny offence ; 

(b) whether Govt'rnmt'rt are 
. satisfit'd with the PCI form~ nee of 
the reformatory schools set lip hy 
the Andhm Pradesr and Tcmi1 
N1.du Governments as a model ; 
and 

(c) if sol the dc:t~ils regardinp, 
the schemc of Cep tral Govern-
men t ill th 1 s regc rd ? 

THE DEPUTY MINISTER 
IN THE MINISTRIES OF 
RAILWAYS AND EDUCATION 
AND SOCIAL WELFARE AND 
IN THE DEPARTME'\T OF 
PARLIAMENTARY AFFAIRS 
(SHRI MALLIKAJUN): (~.) 
The enforcement of legislati('n 
for juvenile delinqu(:nts and neg-
lected childrcn f?lIs within the ju-
nsdiction of State Governments 
and UnKm Territory AdministratIOns. 
Prior t(, the enactmer. t of the Child-
ren Acts in various States, the 
Reformatroy Schools Act, r897 
provided for the setting up of Re-
formatroy Scho(lls for speci2.1 ~re, 
~ucation 2nd treatment C'f delin-

quent children below. 15 Jears 
committed to jails, on a discretionary 
basis. The Child~n Acts envisage 
the setting up of· Rem:\nd/obser-
ti')\ Homes for Temporary recep-
tion 0f children dur.ng pendenc} 
of an enquiry. For ~he purpose 
('f institutional trcatmcnt, Specie,} 
Approved ICertifif'd Schools are set 
up for de1irquent cl-ildren and 
Children Homes fc·r neglected 
ch:ldren .. re brought within the 
pun-iC'w of tht> Children Acts. 
At present, all the States barring 
Orlssa, Nal!aland, Tripuril and 
Sikkim hrve enccted thf' Children 
Acts while Bihar dlso h?s the neces-
sary infrastI1lct urC'. 

(b) With d~e cnfi,rcement rf 
Children Acts in Andt ra P~ adesl: 
and Tamil Nadu, th~ Rrn'T'nt')!'y 
Seho( s Act, rH97 pr(oviding f-,r 
the setting Ul) d ReformatorY Schods 
stands repealed. The responsi-
biljty . regarding th~ s2tisfllctory 
performance (f the Istituti(,ns set 

~ up under the ('hild~(!n Acts )if'S 
with the Stat!' Governments. 

I e) r L vin~ of the exclus.ve 
jurisdiction of tre Snte Gov('rn-
nlCJ1ts 111 the Ill, Her, the GovC'rn-
mel! t (f Inaia h,.s no scheme- in this 
regard. 

12.00 hrs. 
PROF.MADHU DANDAVATE 

(Rajapur) : T()day, at least on the 
last day, Iet me make? humble and 
modest submission, if you permit had 
Sir Yesterday you said that you 
received the commun:cat;on from 
the Mah<Jr~shra Legisl;~tur('. You 
said it I:ad been sent to me. 

Fi~stly, I want t(, make a correc-
tion !n my stat('ment. 

The Secretarir t h::l.S sent that copy. 
It was may mistake that it was mis-
placed. I have seen that. On du t 
conunun.cat.on, I h ve sent my 
clarification to you. I m.ve said 




